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him on the 15th April, 1975 
during Calling Attention jre- 
garding the reported burning 
of 60 houses of Harijans and 
murder of  their 3 children 
in Nevada district of Bihar. 
[Placed in Library,  See No. 
LT-10345/76].

STATEMENT ON ANGOLA

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI  YESHWANTRAO 
CHAV AN):  As the House is aware,
the Government has always given 
full support to the struggle against 
colonialism and racism in Africa. We 
have been in full sympathy with the 
Organisation of African Unity which 
has  demonstrated  the  unity  and 
determination of the continent In 
the struggle for emancipation.  The 
House will recall that the OAU had 
recognised all  the  three liberation 
movements in Angola—the MPLA 
(Popular Movement for the Libera­
tion of Angola), the FNLA (National 
Front f5r the Liberation of Angola), 
and the UNITA (National Unity for 
Total Independence of Angola). With 
the rising tide of liberation move­
ments and after the change of regime 
in Portugal, the OAU and African 
statesmen sought to bring about re­
conciliation among these three libera­
tion  movements.  When  Portugal
decided to end its domination over
the country, the Government of India 
immediately recognised the Indepen­
dence of Angola and welcomed the 
determination  of the  people  of
Angola to preserve  the  territorial 
integrity of their country. The Gov­
ernment of India  also  condemned
categorically the unlawful violation 
of Angolan territorial  integrity by 
the racist regime in South Africa.

As the House is  aware, an ex­
traordinary meeting of the OAU at 
'fhe Summit level was held in January 
1978  to  discuss  the  problem  of 
4ogola.  Even after several days of 
wensive discussions,  the  member 
Whi of the OAU remained evenly 
divided  between  countries  which
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supported the recognition of the Gov­
ernment of MPLA and others who 
wanted a cease-fire  and reconcilia­
tion among the recognised Liberation 
Movements.  Since then three more 
African  countries—Ethopia,  Sierra 
Leone and Togo—have acorded re­
cognition  to the  Government of 
MPLA based in Luanda, representing 
a clear majority of the 46 member 
States of the OAU. The MPLA Gov- 
reserve aione seems committed to 
preserve  Angola’s  integrity  and 
independence and  fight  the South 
African armed intrusion.

In the totality of these circums­
tances, the Government of India have 
decided to accord recognition to the 
MPLA Government led by its dis­
tinguished President  and  freedom 
fighter  Dr.  Agostinho Neto.  Our 
Prime Minister  has  today  sent a 
message of greetings and felicitations 
to President Neto pledging our con­
tinuing cooperation in the common 
tasks of consolidating the long stand­
ing friendship between the Govern­
ments and people of Africa and India 
and in the continuing struggle for a 
just and peaceful world order.  We 
have great admiration for the heroic 
liberation struggle waged  by  the 
people of Angola against Portuguese 
colonialism "an# rejoice in the inde­
pendence of Angola.  We are con­
fident that in  keeping  with  its 
declared policy the MPLA Govern­
ment will join  to strengthen the 
fraternity of Non-Aligned nations 
and help to build a world based on 
equality  and  cooperation  among 
nations.

I am sure the House will join me 
in the hope that bloodshed and strife 
in Angola will soon come to an end 
so that the Government and people 
of Angola can address themselves 
unhindered to the ask of national 
reconstruction  at  home,  fighting 
racism  and minority  regimes in 
Africa and contributing to  resolve 
the  many  international problems 
confronting  the  community of 
nations.
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SflRI S. M. BANERJEE (I{anpur) : 
All of tis who are on this side wish 
to congr�ftllate the Prime Minister 
on this bold ·step that she has'laken. 

11.07 hrs. 

HIGH COURT JUDGES (CONDI­
TIONS OF' SERVICE) AMEND­

MENT BILL, 1975 

THE MINISTER OF LAW, JUS­
TICE AND COMPANY AFFAillB 
( SHRI lt R. GOKHALE) : I beg to 
move for leav� to wirli'"a.raw a Bill 
further fo amend the High Court 
Judges (Conaitions of Service) Act, 
1954. 

MR. SPEAKER: The question is: 

"That leave be granted to with­
draw 'a Bill ·rurther to amend --the 
High Court judges {Conditions -of 
Service) Act, 19M." 

The motion was. adopted. 

SHRI H. R. UOkHALE: Sir, I 
withdraw the Bill. 

SUPREME COURT JUDGES (CON­
DITION'S OF SERVICE) AMEND­

MENT BILL, 1975. 

THE MINISTER OF LAW, JUSTICE 
AND CO:MP'.mY - :KrFAIRS (SHRI 
H. R. GOK�LE): I beg to inove for 
leave to wit'lilhaw a Bill further to 
amend tlle Supreme Court judges 
(Conditions of Service) Act, 1958. 

MR. SPEAKER: The question is: 

"That leave be granted to with­
draw a Bill furt�er to amen<l the 
Supreme Court Judges (Conditions 
of Service) Act, 1958." 

The motion was adopted. 

Sf!RI li. R. GOKHAL"l;:"Sfr,i: 
witpdraw the Bill. 
. . 

11.09 � 

HIGH COUR JUDGEj, (CONOITI"ONS 
OF SERVIC]t)"-AMENDMENT BILL* 

1976 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H. R. GOKHALE): I beg to move for 
leave to introduce a Bill further to 
amend the High Court Judges (Con� 
ditions of Service) Act, 1954, 

MR. SPEAKER: Motion moved: 
"That leave be 'granted to intr:p­

duc� a Bill further to amend tihe 
High Court Judges _(Conditions of 
Service) Act, 1954.'' 

Mr. S. M. Banerjee. 

SHRl S. M. BANERJEE -(Kanpur): 
My opposition to this Bill is not with 
a view"lb underminlng the position of 
the Higo Court or Supreme Court 
judges. I· have got the greatesr re­
gards · for them and I want that their 
service conditions should be improved 
because tnat should attract the talent­
ed persons in the Bar and we may 
have good judges in our country. 
My main objection is this. At a time 
when every one "in this country, in­
cluding tne Central Government 
emplQyees and workers, has been 
asked not to demand any ,111ore bene­
fits, higher wages or higher bonus, 
these judges iare being given con. 
veyance allowance at the rate of 
Rs. 300/- per -month arid a sumptuary 
allowance at the rate of Rs. 300 to 
Rs. 500 per month; in addition to these, 
pension is also going to be raised and 
after retirement, they will be gtven 
mediC'al facilities like Class I govern­
ment officers. I am not against these 
things. I am only against discrimina­
tion. When, in this House, I raised the 
question of poor pensioners who are 
languishing in pain and· who wanted 
four instalments of - dearness allow. 
ances to be given to th�m because 
they were gettfng a pension of Rs. 30 
or 40 9r 50 J?'!:r month and they wert 
unable to live on that, and when J 
also demanded that the Central Gov­
>etnniept e�ployee� sl}ou14 be pli�1 
th� sixth ip�t�lment o1 dearh�� 

'"Publisllea in Gazette of India Extraordinary, Par1; iI, Section 2, dated 
6-2-76. 


